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I]EFORE']'HE NATIONAL COMPANY LAW TRIBIJNAL.
MUMBAI BENCH

CP No.: t990/252,NCLT/MBtMAHt20 I 8

Submissi lrom the ResDondent/RoC

4

V. Nallasenapathy
Member (T)

The ROC has forwarded its report stating therein that, the ROC has issued the notice in
Form STK I to the Company on the ground that, the Company is not carrying on any
business and that there was no business operation for a period of last two financial years
and have not made any application within such period for obtaining the status of
Dormant Company under S.455 ofthe Act.

5. It is also submitted that, the Company had failed to file statutory rstums for a continuous
period ol more than two years, the ROC came to conclusion that, the Company has
ceased to do its business. And consequentially the name has been struck-off from the
Register ofROC.

Eudfugr-:

6. That, the facts and circumstances ofthe case show that the relevant documents which are
to be filed, are ready rvith the Company and the Company is willing to file the same, if
so permitted.

Bhaskara Pantula Mohan
Member (J)

2ll'ag,.:

before the ROC, if so permitted. Further the Company is willing to file any other
necessary documents which are required by the ROC.

'7. 'lhe Petitioner enclosed the Audited report and Financial statements for the year ended
31.03.2013 to 31.03.2017 Income Tax Retum for AssessmertYcat 2016-2011 and2}l7-
2018 with the Petition to show that the Company is in continuous operation.

8. Hence, upon considering the facts and circumstances of this present petition, this Bench
is of the view that, it would be just and proper to order restoration of the name of the
Company in the Register ofCompanies maintained by thc ROC.

9. Accordingly, Ihis Petitions allowed. The restoration of the Company's name to the
Register of Companies maintained by the ROC, is hereby ordered, with a direction that
the Company shall comply with the Provisions oflhe Act. And further it will be subject
to payment of costs of Rs.1,25,000/- (Rs. One Lakh Twenty five thousand Only) to be
paid by way of Demand Draft in favour of "Pay and Accounts Officer, Ministry of
Corporate Affairs, Mumbai", within 7 days from the receipt of the duly certified copy of
this Order, to this office. Consequentially thereupon the Bank AccounVs if freezed shall
get defreezed and to be opented by the Company.

10. The Learned ROC shall give effect of this Order only after perusal of the Compliance
report of cost imposed. The Company is directed to file all the required documents and
shall f'ulfil other relevant statutory compliances within 30 days from Restoration of its
name in the Register ofCompanies maintained by ROC.
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